- 3. The Registrar-General of Indis,

v

Counsel for the Applicant: Sri C.Suryanarayana.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD
AT HYDERABAD.

-

0.A.No., 1059 of 1996.

BENCH

Date: September 9,1996.

Batween:

D.Venkataiah(SC) .o .« Applicant.
And
1. The Joint Director, 0/0 Director,
Census Qperations, A.P., Posnet Bhavan,
Hyderabad 500 001. '
2. Sri Y.G.Krishna Murty, Joint

Director, Census Operations,
Posnet Bhavan, Hyderabad 500 001.

(representing Union of India)
2~A, Mann Singh Road, New Delhi 110 011.

4. Shri C.5.T.Prakash Babu. _ Respondents.

Counsel for the Respondents: Sri N.V.Raghava Reddy
, Addl. Standing Counse
Respcndents.

CORAM:

HON'BLE SHRI JUSTICE %.G.Chaudhari,Viee~Chairman.

HON'BLE SHRI H.RAJENDRA PRASAD, MEMBER (A)

ORDER:

(PER HON'BLE SHRI JUSTICE,M.G.CHAUDHARI,VICE-

Hear Sri C.Sﬁryanarayana for the applieant.

The applicant was appointed to the post of L
Division Clerk on ad hoe basis purely as a stop-gap
ment by en Order dated 30-12-1993. The terms and c¢¢

of the appointment made it cléar that . the adhoe app¢
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" as Assistant Compiler on adhoe basis against the
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the post -of L.D.C., and he was liable to be reve

as soon as the post was filled up on regular basj

quota ,
It appears that 10 per cent/ear-marked for regul

promdtion for Educationally qualified Group "D"

té the Grades of L.D.C/A.C had been filled up on

regular basis heofore the applicant was promoted

adhoe basis as L.D.C. One Sri C.S.T.Prakash Ba

had been appointed as L.D.C., on eompassiocnate g
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as per the Order of the Registrar General for th
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purppse the applieant was reverted to his substa

post of Peon but at the same time he has been a¢

Gadre vacanrt post. Thus instead of eontinuing

L.D.C. on adhoe basis, the applicadt is presently

holding the post of Assistant Compiler on adhoe

randum dat=d 15-7-1996 issued by the Government

India makesit diffieult for us to appreciat= as
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The above circumstanee as ean be seen from the Memo-
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what legal right of the applicant can be s3id tqg have

been adversely affeqted either by appointment. of]
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pondent No.4 to the post of L.D.C., on eompassignate

grounds or by promoting the applicant on adhoc b
as Assistant Compilery As it is the applicanti
not'aaquired any vested right in the post of L.D

as his appointment was purely adhoe and he was 1
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+0 be revartad to his =ubstantive post of Peon vhenever
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‘till he was revarted he was not eonsidersd for racufl
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2. The grievance of the.applicant, however, @a
be looked at from another point of view. It appears

his represantation filed to the respondents dat=d 1§

from

=7-19¢2

that having regard to the length of serviee he has éut in

as LJD.C., even though on édhoe basié; he Scing bélo
to the S.C. Community and the relaxations permissib
under the oréebé of Government of India, he:is'eqtit
to be gonsidered for promotion to tha eadre of Assif
It appears that.eve:sinqe.1991--19
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in the poét of L.D.C/A.C possiblynhe had not aaquir
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the requisite qualifications. But it is now stated

Mr. Suryanarayana, learned eounsel for the applicart

that the applieant haslaequired the eligibility erit
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@annot be gone into on the frame of this 0.A. to:%VFA-&7“

ghallenge &f the Order of reversion of the applicant

and the order of appointment of Respondent No.4 as
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L.D.C-

We make it elsar therefore that xke 1f the applica%t has

any gfisvanee in aceordance with law to claim promption

thal ™
to the post of L.D.C/A.C. on ragular basisnis not goverad
P ) :
by this Order and it is laft open to be pursued 1if| the

appiieant i® so0 advised. Subjegt to the above
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obsarvations the 0.A., 35 rejected. No eosts.

H RAJ“NDR M. G.CHAUDHARI,J
B
MEMBER (A) - VICE-CHAIRMAN,

Date: Saptember 9,1996.
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Digtated in open Court. DJLE l i.;‘
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0.A.1059/96

To
1.

2e

3.

4.
5.
6o
7.

pvm.

The Joint Director, .
¢o/o Director, Census Cperations,
A.P.Posnet Bhavan, Hyderabad-1l. .

8ri Y.G.Krishna Murthy, Joint Director,
Census Operations,’ Fosnet Bhavan~

The REgistrar-General of India,

Union of India, 2-A, Man Singh Road,

One copy toO Mr.C.Suryanarayana; advocate, CAT, Hyd.

one copy to Mr.N.V.Raghava Reddy, AGAL LCGSC+CAT Hyd.
Cne copy to Library, CAT,Hyd.

One spare coOpY.
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. TYPED BY g CHECKZD BY
COMFAREL ‘BY APEIOVED BY

IN THE CENTRAL ADMINISTRARIVE TRIBGNAL

HYDERABAD BENCH ATHYDERABAD

THE HON'BLE MR.JUSTICE M.G.CHAUDHZRT
* VICE-CHAIRMAN

THE HON'BLE MK.H.RAJENDRA PRASADsM(A)
Dateds q - 0( -1996

ORPETT/ JULDGMENT

M.MR...BIQ/C.J\! NOQ

in

T.ANo. .. (wep. . )

O'dered/Rejected.

No order as to costs.






